FORM G
INVITATION FOR EXPRESSION OF INTEREST
FOR
LABHANSHI MULTITRADE PRIVATE LIMITED
OPERATING IN BUSINESS OF EXTRACTION OF SOYABEAN OIL, SOYMEAL &
TRADING OF AGRICULTURAL COMMODITIES
AT
206, SONAM PLAZA CHITAWAD ROAD, SAJAN NAGAR, INDORE, MADHYA
PRADESH, 452001
(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of
India (Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

S. RELEVANT PARTICULARS
No.
1. | Name of the corporate debtor | Labhanshi Multitrade Private Limited
along with PAN & CIN/ LLP No. | PAN: AADCL4478M
CIN:U93000MP2017PTC044465
2. | Address of the registered office Registered office: 206, Sonam Plaza
Chitawad Road, Sajan Nagar, Indore,
Madhya Pradesh, India, 452001
URL of website Not available

4. | Details of place where majority of | Factory Address: Survey No. 2047, Gram

fixed assets are located Pivday, Kampel Road, Lohamandi,
Indore - 452001

5. |Installed capacity of main | The factory premises of the CD are

products/ services spread over approx.66,000 sq. ft. with
warehousing  facility =~ within  the
premises.
Machineries  for  processing  and
extraction of soybean oil with an
estimated installed capacity of approx.
50 MT per month is also available in the
factory premises.

6. | Quantity and value of main | As per last available audited financial
products/ services sold in last | statements for FY 2022-23, total revenue
financial year from operations were INR 27,254.20

Lacs.

7. | Number of employees/ workmen | Nil

8. | Further details including last | The financial statements and other
available  financial statements | details of the CD can be obtained by
(with schedules) of two years, lists | sending an email at
of creditors are available at URL: cirp.Imtpl@gmail.com

List of creditors is available on the
website of IBBLI:
https:/ /ibbi.gov.in/claims/claim-
process/U93000MP2017PTC044465

9. | Eligibility for resolution applicants | Eligibility criteria is mentioned in
under section 25(2)(h) of the Code | detailed Expression of Interest document
is available at URL: which can be obtained by sending an

email at cirp.Imtpl@gmail.com

10. | Last date for receipt of expression | 31/01/2026
of interest

11. | Date of issue of provisional list of | 10/02/2026
prospective resolution applicants

12. | Last date for submission of | 15/02/2026
objections to provisional list

13. | Date of issue of final list of | 25/02/2026
prospective resolution applicants

14. | Date of issue of information | 02/03/2026




memorandum, evaluation matrix
and request for resolution plans to
prospective resolution applicants

15. | Last date for submission of|01/04/2026
resolution plans

16. | Process email id to submit | cirp.Imtpl@gmail.com
Expression of Interest

17. | Details of the corporate debtor’s | The financials of the Corporate Debtor
registration status as MSME suggest that it falls under the category of
MSME as per the notification dated
21/03/2025. However, the exact details
of the registration is yet not available
with the RP.

MVKIPELLP

(Represented by its Designated Partner Mr. Mangesh V. Kekre)

IBBI Reg. No: IBBI/IPE-0134/1PA-1/2022-23 /50028

Office No. 607A, Chetak Center, 12/2 RNT Marg,

Indore (MP) 452001

Date:13/01/2026 Resolution Professional - Labhanshi Multitrade Private Limited
Place: Indore AFA Valid till 31.12.2026



-~ VASTU HOUSING FINANCE CORPORATION LTD
VHSTE’ Unit 203 & 204, 2nd Floor, “A” Wing, Navbharat Estate, Zakaria Bunder Road, Sewri

HOUSING FINANCE (West), Mumbai 400015, Maharashtra. CIN No.: U65922MH2005PLC272501

world

Indore, Tuesday, January 13, 2026

www.freepressjournal.in

11

ESCALATING PRESSURE? | US DOJ has threatened criminal
investigation over office building renovations, says Powell

Fed chair subpoenaed

AP
WASHINGTON

Federal Reserve Chair Jerome
Powell has said the US Depart-
ment of Justice has served the
central bank with subpoenas
and threatened it with a crimi-
nal indictment over his testi-
mony about the Fed’s building
renovations.

The move on Sunday repre-
sents an unprecedented esca-
lation in President Donald
Trump’s battle with the Fed, an
independent agency he has re-
peatedly attacked for not cut-
ting its key interest rate as
quickly as Trump prefers.

The subpoena relates to his
testimony before the Senate
Banking Committee in June,
Powell said, regarding the
Fed’s $2.5 billion renovation of
two office buildings, a project
that Trump criticised as exces-
sive this summer.

In a statement, Powell said
the threat of criminal charges
are “pretexts” to undermine
the Fed’s independence when
it comes to setting interest
rates. “This is about whether
the Fed will be able to con-

tinue to set interest rates based

on evidence and economic
conditions—or whether in-
stead monetary policy will be
directed by political pressure
or intimidation,” he said.
President Trump denied
having any knowledge of the
DoJ’s probe into the Federal
Reserve after the agency sub-
poenaed the central bank.
Trump said the DoJ subpoe-
nas have nothing to do with in-
terest rates. “No. I wouldn't
even think of doing it that way.
What should pressure him is
the fact that rates are far too
high. That’s the only pressure
he’s got” Trump said. “He’s
hurt a lot of people,” he added.

“I think the public is press-
uring him.”

The Justice Dept said it can-
not comment on any particu-
lar case, but added Attorney
General Pam Bondi “has in-
structed her US Attorneys to
prioritise probing any abuse of
taxpayer dollars”.

A spokesperson for US At-
torney Jeanine Pirro’s office
didn't respond to a text mess-
age and phone call seeking
comment. The potential in-
dictment has drawn concern
from a Republican senator,
who said he will oppose any
future nominee to the central
bank, including any replace-
ment for Powell, until “this

‘ No one —
certainly not the
chair of the Federal
Reserve — is above the
law. But this
unprecedented action
should be seen in the
broader context of the
administration’s threats
and ongoing pressure.

Jerome Powell,
US Federal Reserve chair

I don’t know
anything about
it, but he’s certainly not
very good at the Fed, and
he’s not very good at
building buildings.
Donald Trump, US President

legal matter is fully resolved”.
“If there were any remaining
doubt whether advisers within
the Trump Administration are
actively pushing to end the in-
dependence of the Federal Re-
serve, there should now be
none,” said North Carolina Sen
Thom Tillis, who sits on the
Banking Committee, which
oversees Fed nominations. “It
is now the independence and
credibility of the Dept of Jus-
tice that are in question.”

Hungary grants
asylum to Polish
former minister

AP
WARSAW

A former Polish justice min-
ister who faces prosecution in
his homeland over alleged
abuse of power said on Mon-
day he has been granted
asylum in Hungary.

Zbigniew Ziobro was a
key figure in the government
led by the nationalist conser-
vative Law
and Justice
| party, which
ran Poland be-
tween 2015
and 2023. That
administra-
tion established political con-
trol over key judicial
institutions by stacking
higher courts with friendly
judges, and punishing its
critics with disciplinary ac-
tion or assignments to far-
away locations.

Current Prime Minister
Donald Tusk’s government
came to power more than
two years ago with ambitions
to roll back the changes, but
efforts to undo them have
been blocked by two succes-
sive presidents aligned with
the national right.

ICJ opens Rohingya

genocide case

Myanmar Minister of International Cooperation Ko Ko

- =1

Hlaing sits as the ICJ starts hearings in The Hague, Ne-

therlands, on Monday.

Agencies
THE HAGUE

Myanmar on Monday faced
accusations it was responsible
for genocide against the Roh-
ingya ethnic minority at the
top court of the United Na-
tions, as long-awaited hearings
are set to begin.

The West African country
of Gambia first filed the case
at the International Court of
Justice in 2019, arguing a so-
called “clearance operation”
by Myanmar’s military in 2017
violated the 1948 Genocide
Convention. Myanmar, which
has since been taken over by

—Reuters

allegations.

Without the ICJ, the mili-
tary “will be accountable to no
one and there will be no con-
straints on their persecution
and ultimate destruction of
the Rohingya,” lawyer Paul S
Reichler argued on behalf of
Gambia during a preliminary
hearing in 2022.

The Southeast Asian nation
launched the campaign in
Rakhine state in 2017 after an
attack by a Rohingya insurgent
group. Security forces were ac-
cused of mass rapes, killings
and torching thousands of
homes as more than 7,50,000
Rohingya fled into neighbour-

PIO astronomer wins UK’s Royal
Astronomical Society Gold Medal

London: US-based astron-
omer Professor Shrinivas
Kulkarni has been awarded
the prestigious Gold Medal
by the Royal Astronomical
Society (RAS) in London for
his “field-defining” discoveri-
es in time-domain astronomy.

Maharashtra-born Kulkar-
ni is the George Ellery Hale
Professor of Astronomy and

Planetary Science at the Cali-
fornia Institute of Technology
(Caltech), where he has dis-
covered a wide range of as-
tronomical objects, including
brown dwarfs and remote
bursts of gamma rays.

His RAS Gold Medal cita-
tion from last week recogni-
ses his “sustained, innovative
and ground-breaking con-

tributions to multi-wave-
length  transient  astro-
physics”.

In receiving the highest
honour from the historic or-
ganisation, awarded annually
since 1824, he joins great
scientific minds such as Ste-
phen Hawking, Jocelyn Bell
Burnell, Albert Einstein and
Edwin Hubble. —PTI

Demand Notice Under Section 13(2) of Securitisation Act of 2002

Whereas, Vastu Housing Finance Corporation Ltd through its head office Mumbai, Notice issued to the following borrowers / guarantors /
mortgagers have defaulted in the repayment of principal and payment of interest of credit facilities obtained by them from the VHFCL and
said facilities have turned to be Non Performing Assets. The notices were issued to them under section 13(2) of Securitisation and
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 on their last known addresses however the same
have returned un-served and as such they are hereby informed by way of public notice about the same.

Bhagwan Dhangar

Jagrati Dhangar (Co Borrower),

Name of Borrower, Date and Amount of Description of Mortgaged
Co-borrower and Demand Notice Under property
Loan A/c No. Sec. 13(2)
Akhalesh Dhangar (Applicant), 15-Dec-25 Bearing "House" Situated AtP.H.No 01 Plot.No . 51 Ward No 02 House No

Rs.535475/- as on
12-Dec-25 with further
Interest and charges

32 Gram Aawali Barwani Thikri Barwani Madhya Pradesh 451556 Size
60*90,Fit Having A Carpet Area Is 5400 Sq. Fit and 501.86 sqm. North-|
Common Way, South-House Of Narendra, East-House Of Rajaram

Mina (Co Borrower)

(Cg Borrower), Dhankunvar thereon Dhangar, West-Plot Of Santosh Dhangar
Bai (Co Borrower)
HL0000000111397
Arvind (Applicant), Sangeeta 15-Dec-25 House No. 46, PH.N. 26, Ward No. 11, Gram Khudgaon Tehsil Bhikangaon,

Rs.770059/- as on
12-Dec-25 with further

District-Khargone (M.P.)-451331,Area 640 Sq.Ft North-House of|
Rameshwar, South-Main Road, East-Main Street, West-House of Dinesh

HL0000000124602 Interest and charges
thereon
Asharaph Khan (Applicant), 15-Dec-25 Property Situated at house no. 30, Kabutarkhana (ward no. 60) indore|
Amreen Khan (Co Borrower), Rs.1310574/-as on  [M.P--452001 Total admeasuring Area 1360 Sq. ft(126.39Sq. Mtr) North-|

12-Dec-25 with further

House of Abdul Ajij, South-Road., East-house of Shahnawaz, West-road

HL0000000096484
LP0000000162860

HL0000000143256 Interest and charges
thereon
Azad Patel (Applicant), 15-Dec-25 Plot/House Property Situated at House NO. 262, Ph 55 (Saral No.2556),
Sharmila Bai (Co Borrower) RR5613 %‘%%(/)7/ & Village Naleshri, Tehsil Tarana Dist. Ujjain (M.P.) -456665 total Area: 1430
S. -as on

12-Dec-25 with further
Interest and charges
thereon

Sq.Ft. (132.89 Sq. Mtr.) North-House Of Bablu Shah, South-House of|
Sabeer Patel, East-Self Land and TeenShed Godam, West-Common Road
Reniotration

Bharat Singh Rathor
(Applicant), Kavita .
(Co Borrower)

LP0000000068597

15-Dec-25
Rs.528577/- as on
12-Dec-25 with further
Interest and charges
thereon

all that Piece and Parcel of Property is Situated at House No 65 Page No.
22 Gran Panchayat Number P. H. No. 36/68 Gram Semrod, Tehsil
Petlawad Dist Jhabua Madhya Pradesh, 457775 North-House of
Omprakash Rathor, South-House of Shantilal Rathor, East-Semrod -
Jhaknawad Main Road, West-Plot of Bharatsingh Rathor

Bhupendra Singh (Applicant),
Mamta Bai (Co Borrower),
Jasrath Singh (Co Borrower),

15-Dec-25
Rs.634052/- as on
12-Dec-25 with further
Interest and charges

Plot /house/ Survey No. 147/2, P.h. No. 23 Karadiyamahor Tahsil Sonkatch
Dist. Dewas (M.P.) Total Plot Area 2152 Sqft 455118 North-House Of Prem
Singh, South-Open Land, East-house Of Indar, West- Road And House Of|
Sawai Singh

Babita .(Co Borrower)

Arvind Singh (Co Borrower)
thereon
HL0000000155147
Chandan Singh (Applicant), 15-Dec-25 House No. 74, Situated at Gangadham Colony, Near Jagdishpuri, Vill.

Rs.1237413/- as on
12-Dec-25 with further

Chota Bangarda, Teh. & Dist. Indore (M.P.)-452001, Plot Area 600 Sq. Ft.
North-House of Mamta Ji, South-House Moreshvar Panse, East-House,

(Applicant), Surya Pratap

Singh Bundela (Co Borrower),

LP0000000135653 Interest and charges  |West- Road
thereon
Chandra Pratap Singh 15-Dec-25 Situated At Mauza Pawaiya Patwari Halka No. 19 New P.h.n. 43 Ra.ni.m.

Rs.942181/- as on
12-Dec-25 with further
Interest and charges

Amanganj Tahsel Gunour New Tahseel Amanganj Distt.Panna M.p.,
Rinpustika No Clr-11104686978 Arazi No.200 Area 8608 Sqft. Or 799.81
Sam. 0.080he Rcc Bilding Situated At Mauza Pawaiya Patwari Halka No.

Babli Verma (Co Borrower),

Tkg Raja Bundela thereon 19 New Phn. 43 Rin.m. Amanganj Tahseel Gunour New Tahseel

(Co Borrower), Amanganj Distt. Panna M.P. North-Road, South- Araji Of 201 Of Hariom

HL0000000186817 Pratap Singh S/o Bahran East- Gov. Araji No 198 And Araji No 232 Of|
Hariom Pratap Singh S/o Bahoran West-Road

Dheeraj Verma (Applicant), 15-Dec-25 Municipal Old House No.6/281/1 then 6/121 then 6/381, Rangiyana

Rs.513199/-as on
12-Dec-25 with further

Mohalla Old Ward No. 06 and New Ward No. 09 Gwalior DISTRICT
GWALIOR, Madhya Pradesh, 474003 India.-Area 32.55 Sq.Meters North-

Shabana . (Co Borrower),

LP0000000075628

HL0000000147764 Interes&:?gorr:]harges Wide Gali 1.52 Meters, South-House Of Jivan Lal at Present House Of
Saroopa, East-House Of Harcharan Then at Present House Of Parmar,

West-Property Of Jivan Lal at Present House Of Shiv Charan
Jakir Husain (Applicant), 16-Dec-25 Property house situated atin, P.H.No. 41, Gram- Jhirniya, Tehsil - Jhirniya

Rs.826136/- as on
16-Dec-25 with further
Interest and charges

District Khargone (M.P.). Having total area East-West 75 and North-South
10 total 750 sq Ft. (69.70 Sq. Mt.) House graound floor and first floor Rec.
Built-up in their Gram Jhirniya, Tehsil - Jhirniya, District Khargone (M.P.)

(Co Borrower),

HL0000000116670

thereon
451332 Having a carpet area is 750 sq ft North-House Of Jafar, South-
House Of Jagdish, East-Common Road, West-House OfAmjad
Jeevan . (Applicant), Pooja . 15-Dec-25 Immovable Property bearing at bearing at Residential House, area 814

Rs.661819/-as on
12-Dec-25 with further
Interest and charges
thereon

Sq.ft., Situated at part of Land Survey No. 72, P. H. No. 06, Village Karadiya
Tehsil & Dist Dhar (M.P.) belongs to Shri Jivan S/o ShriVikram Sisodiyand &
Smt.Pooja W/o Shri Jivan Sisodiya R/o Village Karadiya Tehsil & Dist Dhar
(M.P.)E India And Bounded on to: 454001 North-Aam Rasta, South-House
lof Manijid Kha, East-House of Prakash, West-House of Chand Kha
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Kamal Waman (Applicant),

Sangeeta Vamen
(Co Borrower), Ramesh .

15-Dec-25
Rs.1140945/- as on
12-Dec-25 with further
Interest and charges

Immovable Property bearing Survey No, 281/2/3/1/1/1/1/1, Ward No. 01,
Azad Ward, (Sai Kunj Colony) Gulati Road Se Andar Kasba Manawar,
Tehsil ULPARt Manawar, District Dhar, Madhya Pradesh 454335 Total area
520 Sq.ft. or48.327 Sq. Mtr North-Land of Suresh Patidar, South-House of

(Guarantor), Aanand Alone thereon Manjula Jajme, East-Plotof Muwel, West-Rasta
(Guarantor)
HL0000000156439
Karan Singh Parmar 15-Dec-25 House situated at P.H.No. 46, survey no. 114 of Gram Giroda Tehsil

(Applicant), Santoshi Bai
(Co Borrower)

LP0000000089640

Rs.795723/- as on
12-Dec-25 with further
Interest and charges
thereon

Depalpur District Indore (M.P.)-453115. Total Plot area 990 Sq.ft. North-
Narpat House, South-Laxman House, East-NarpatLand, West-Road

Manish Sonwane (Applicant),

Jagdish Sonwane (Co
Borrower), Ganesh .
(Co Borrower), Malatee .

15-Dec-25
Rs.753823/- as on
12-Dec-25 with further
Interest and charges

Residential Plot No.525/1 Situated at Ward No.12 Sahastrarjun Marg,
Maheshwar, P.H.No. 23 Total Area in size East to West 90 Feetand North to
South 20 Feet 1800 Sq.Ft 167.29 Sgmeter., Tehsil-Maheshwar, District
Khargone (M.P.)-451224 North-House of Kailash Bichve after 10 Feet

thereon Gali, South-House of Shankarlal Sonvane, East-Gali, West-House of Kalu
(Co Borrower), Sapna Bhai Soner
Sonwane (Co Borrower)
HL0000000073201
Nand Kishor Parmar 15-Dec-25 Imnovable property bearing ward no 29 survey no 283/1, North part of plot

(Applicant), Anita .
(Co Borrower),

the military, has denied the ing Bangladesh.
URN
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s. No. RELEVANT PARTICULARS

1. |Name of the corporate debtor
along with PAN & CIN/ LLP No.

Labhanshi Multitrade Private Limited
PAN: AADCL4478M
CIN: U93000MP2017PTC044465

2. |Address of the registered office

Registered office: 206, Sonam Plaza
Chitawad Road, Sajan Nagar, Indore,
Madhya Pradesh, India, 452001

URL of website

Not available

AW

Details of place where majority of
fixed assets are located

Factory Address: Survey No. 2047, Gram
Pivday, Kampel Road, Lohamandi,
Indore - 452001

5. |Installed capacity of main
products/ services

The factory premises of the CD are spread
over approx. 66,000 sq. ft. with
warehousing facility within the premises.
Machineries for processing and extraction
of soybean oil with an estimated installed
capacity of approx. 50 MT per month is also
available in the factory premises.
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Rs.622480/- as on
12-Dec-25 with further
Interest and charges

in front of Home Guard colony Kasba Ratlain Tahsil & Dist. Ratlain , totally
admeasuring Areaiis 450 sq.ltlying and situated within tlie limit of municipal
corporation Ratlani And Bounded on to: North-House of Hariom Solanki,

HLO000000066167 thereon South-Remaining part of this land belongs to Ramratan JI, East-Road,
West-Land of Bhuwan s/o Naguji
Nazma Begam (Applicant), 15-Dec-25 All the piece and parcel of Property Situated At Vill Khandwa Taraf Kunbi,

Farhan Azri (Co Borrower),

LP0000000066814

Rs.361728/- as on
12-Dec-25 with further
Interest and charges

PH.N. 80, In The Limit of Nagar Nigam Khandwa, Area Known As Hajrat
Khanshahwali Ward No. 36, Nagchun Road Gulshan Nagar, Khasra No.
364/4 Part Area 1000 Sq. Fit., Along With Its Ownership- Rights,

thereon Etc.Madhya Pradesh, 450001 North-Common Gali, South-House of Shakil
Bhai., East-House of Mr. Kutubuddin Lohar,, West-House of Raja Bhai,
Om Prakash (Applicant), 16-Dec-25 House No 116, Part Of Survey No 247, Ward No 01, Patwari Halka No 12,

Anita Pal (Co Borrower),

Angad Singh Pal (Guarantor)

Rs.591190/- as on
16-Dec-25 with further
Interest and charges

Gram Govindpur, Tehsil Badoni, District Datia, Datia,Na, Datia, Madhya
Pradesh, 475661, Plot No.247, Block No.558, Situated at Village
Govindpur, Tehsil Badoni and Distt. Datia (M.P.). Area 1560 Sq.Ft.North-

MHL000000202111 thereon
House property of Shri Badri Pal, South-House property of Shri Angad Pal,
East-House property of Shri Ghansu Kewat,West- Road
Pritesh Kumar Jain 16-Dec-25 On House bearing at West Part of Plot Number 133, Kasba Alote, within the

(Applicant), Rishabh Marwadi
(Co Borrower), Simpal Jain

(Co Borrower)

Rs.6045493/- as on
16-Dec-25 with further
Interest and charges

Boundaries of Nagar Parishad Alote, Mohalla Uttamkunj Colony, Ward
Number 12, Tehsil Alote District Ratiam MP-457114, Total area 780 sq ft. or

. 67]
No. 67]

73 Reeht, AaR, SFa 5, 2026 /419 15, 1947
NEW DELHI, MONDAY, JANUARY 5, 2026/PAUSHA 15, 1947

thereon 72.55 sq.m. North-Colony Road, South-Krashi Upaj Mandi Parishar, East-
HL0000000124624 East Partof Plot Number 133, West-Krashi Upaj Mandi Parishar
Rajpal Baghel (Applicant), 16-Dec-25 House No.55, Situated at Ward No.09, PH.No.10, Ra.Ni.Mn., Mohalla

Kummer Singh Pal (Co

Borrower), Seema Pal (Co

Borrower),Suresh Pal

Rs.645065/- as on
16-Dec-25 with further
Interest and charges

Ganyana Talpura, Badoni, Distt. Datia (M.P.). Area 1400 Sq.Ft.,Madhya
Pradesh, 475686 North-Road, South-Land property of Shri Govind Singh,
East-House property of Shri Naresh Pal,West-Plot property of Shri

6. |Quantity and value of main
products/ services sold in last
financial year

As per last available audited financial
statements for FY 2022-23, total revenue
from operations were INR 27,254.20 Lacs.

Number of employees/ workmen

Nil

00|~

Further details including last
available financial statements (with
schedules) of two years, lists of
creditors are available at URL:

The financial statements and other details
of the CD can be obtained by sending an
email at cirp.Imtpl@gmail.com

List of creditors is available on the website
of IBBI: https://ibbi.gov.in/claims/claim-
process/U93000MP2017PTC044465

9. |Eligibility for resolution applicants
under section 25(2)(h) of the Code
is available at URL:

Eligibility criteria is mentioned in detailed
Expression of Interest document which can
be obtained by sending an email at
cirp.Imtpl@gmail.com

resolution plans

10. |Last date for receipt of 31/01/2026
expression of interest

11. | Date of issue of provisional list of 10/02/2026
prospective resolution applicants

12. |Last date for submission of 15/02/2026
objections to provisional list

13. |Date of issue of final list of 25/02/2026
prospective resolution applicants

14. |Date of issue of information 02/03/2026
memorandum, evaluation matrix
and request for resolution plans to
prospective resolution applicants

15. | Last date for submission of 01/04/2026

16. |Process email id to submit
Expression of Interest

cirp.Imtpl@gmail.com

17. |Details of the corporate debtor’s
registration status as MSME

The financials of the Corporate Debtor
suggest that it falls under the category of
MSME as per the notification dated
21/03/2025. However, the exact details
of the registration is yet not available with
the RP.

Date:13/01/2026
Place: Indore

Sd/-
MVK IPE LLP

(Represented by its Designated Partner Mr. Mangesh V. Kekre)
IBBI Reg. No: IBBI/IPE-0134/1PA-1/2022-23/50028
Office No 607A Chetak Center, 12/2 RNT Marg,

Indore (MP) - 452001

Resolution Professional - Labhanshi Multitrade Private Limited

AFA Valid till 31.12.2026

the state of MADHYAPRADESH.

settled the same appropriately;

81 Gl1/2026

District: DEWAS
https:/legazette.gov.in

https:/legazette.gov.in
https://bhoomirashi.gov.in

Publication Date: 5 January 2026

NOTIFICATION
New Delhi, the 5 January 2026

MINISTRY OF ROAD TRANSPORT AND HIGHWAYS

S.0.77 (E)- Whereas by the notification of the Government of India in the Ministry of Road Transport and
Highway, S.0. 217 Dated:13 January 2025 published in Gazette of India, Extraordinary, Part I, Section 3, Sub-
section (ii) issued under sub-section (1) of section 3A of the National Highway Act, 1956 (48 of 1956)
(hereinafter referred to as the said Act), the Central Government declared its intention to acquire the land
specified in the Schedule annexed to the said notification for building (widening/ four-laning, etc.),
maintenance, management and operation of NH 146B in the stretch of land from Km. 0 to Km. 17 in the
village(s) namely- Bordha, Pipalyanankar, Rijgaon, Sandalpur Taluk- Khategaon in the district of DEWAS in

And whereas the substance of the said notification has been published in “The Times of India” dated
14/06/2025 , “Azad Sipahi” dated 14/06/2025 ; under sub-section (3) of section 3A of the said Act;
And whereas the Competent Authority has received objections filed under Section 3-C, considered and

And whereas, in pursuance of sub-section (1) of section 3D of the said Act, the Competent Authority has
submitted its report to the Central Government;

Now, therefore, upon receipt of the said report of the Competent Authority and in exercise of the powers
conferred by the sub-section (1) of section 3D of the said Act, the Central Government hereby declares that the
land specified in the said Schedule should be acquired for the aforesaid purpose;

And further, in pursuance of sub-section (2) of section 3D of the said Act, the Central Government hereby
declares that on publication of this notification in the Official Gazette, the land specified in the said Schedule
shall vest absolutely in the Central Government, free from all encumbrances.

Brief Description of the land to be acquired with or without structures falling NH 146B in the stretch
of land from Km. 0 to Km. 17 in the village(s) namely- Bordha, Pipalyanankar, Rijgaon, Sandalpur
Taluk-Khategaon in the district of DEWAS in the state of MADHYA PRADESH

[F. No.: 2530/3D2]
Shaikh Amin Khan, Director

Note : The physical copy of this notification is also available at the office of CALA/PIU/PMU/RO/ED and
Landowners may also see the notification there.

(Guarantor) thereon PradeepPal
MHL000000203491
Rakesh.(Applicant), 15-Dec-25 All That Piece And Parcel Of on House Bearing At Land Survey No 131/2

Seema .(Co Borrower),

Rs.358301/- as on
12-Dec-25 with further

Phn 11/50 Gram Sipawara Tehsil Jharda Dist Ujjain 456441 total area 780
sq. ft. 72.42 sq. mtr. North-Common Way, South-Government Aabadi Land,

HL0000000135388 Interest and charges | East-House Of Mangal Ji,West-House Of Mukesh
thereon
Ritesh . (Applicant), 15-Dec-25 Bearing "House" Situated At P.H.No 29 Village Katkut House No 358 Tehsil

Meena Saste (Co Borrower),

Rs.785771/- &

Barwaha Dist Khargone MP Size Having A carpet Area Is = 720 Sqft 66.91

HL0000000126913 Rs.363457/-ason  [SqMtr North-Aam Rasta, South-Plot of Kamdar, East-Open Plot,West-
LP0000000189581 12-Dec-25 with further  [House of Kamalsingh
Interest and charges
thereon
Shankar (Applicant), 15-Dec-25 House No 82 West Part, Ward No 1 Ambedkar Ward, Village Raver, Tehsil

anju . (Co Borrower),

Rs.547002/- &
Rs.609506/- &

ISawer Dist Indore, Indore, Sanwer, Indore, Madhya Pradesh, 453551,
[Total area:- 625 sq.ft. North-Public Way, South-Plot of Other, East-House

HL0000000103961 -
LP0000000105098 Rs.431180/- as on lof Subhash Kumavat, West-Galli
LP0000000167139 12-Dec-25 with further
Interest and charges
thereon
Shravan Malviya (Applicant), 16-Dec-25 Plot/House No. H. N. 736 Ward No. 05 Tonkkhurd Dist Dewas, M.P.
Karishma Malviya Rs.617799/-as on 455116, Total Plot Area 900 Sq.ft (83.64 Sq.Mtr). North-Plot of Dinesh,|

(Co Borrower), Karan Malviya
(Co Borrower), Vinod Bagana

16-Dec-25 with further
Interest and charges

South-Aam Rasta, East-Aam Rasta, West-House of Mukim

(Guarantor) thereon

MLP000000230773
Surendra Chouhan(Applicant), 15-Dec-25 Bearing "House" Situated PH.N 04 House No. 62 Situated at Gram|
Basu Chouhan (Co Borrower) Rs.597867/-ason | Gogawan Tehsil Gogawan District Khargone (M.P) -451335, Total Area 550

LP0000000193781

12-Dec-25 with further
Interest and charges
thereon

Sq.ft North-Way,South-House Of Kailash, East-House Of Ramlal ,West-|
House Of Gopal

The steps are being taken for substituted service of notice. The above borrowers, co- borrowers and/or their guarantors (where ever
applicable) are advised to make the payments of outstanding within 60 days from the date of the publication of this notice failing which
further steps will be taken after the expiry of 60 days of the date of this notice as per the provision of Securitisation and Reconstruction of
Financial Assets and Enforcement of Security Interest Act, 2002.

Please be informed that the said notice is also under section 13(13) informing the borrowers/guarantors/ mortgagors that the said

mortgaged property should not be sold/leased/transferred.

Date : 13.01.2026

Place: Barwani, Khargone, Ujjain

Authorized Officer,
VASTU HOUSING FINANCE CORPORATION LTD
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